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O R D E R 
 

10.01.2020  Heard Learned Senior Counsel for 1st Respondent in full and 

also the Reply on the side of the Appellant. Judgment is reserved.  

 Learned Counsels for the Appellant as well as for the Respondent No. 1 

are directed to file their respective brief Written Submissions, containing not 

more than three pages, by 20.01.2020.  

 Until further order, the Interim Order passed earlier shall continue.  

  

           [Justice Venugopal M.]
     Member (Judicial) 

 

 
 

 

(Kanthi Narahari) 
Member(Technical) 

 
 
 

(V P Singh) 
Member(Technical) 

Akc/Md.            


